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LEGISLATIVE ASSEMBLY
NATIONAL CAPITAL TERRITORY OF DELHI
Bulletin Part-I

(Brief summary of proceedings)
Friday, 06 April 2018 / 16 Chaitra 1940 (Saka)

Sh. Ram Niwas Goel, Hon’ble Speaker in-Chair

Special Mention(Rule-280) :
The following Members raised matters under Rule-280 with the permission of the Chair:

1. Shri Jagdish Pradhan 7. Shri Somnath Bharti
2. Shri S.K. Bagga 8. Shri Vijender Garg
3. Shri Ram Chander 9. Shri Adarsh Shastri
4. Shri Girish Soni 10. Shri Surender Singh
5. Shri Om Prakash Sharma 11. Ms. Alka Lamba

6. Shri Naresh Yadav

2.56 PM : Shri Om Prakash Sharma, Shri Praveen Kumar and Shri Vishesh Ravi also expressed
their views on the matter raised by Shri Vijender Garg pertaining to ‘Utilisation of MLALAD
Funds in MCD Parks’ under Rule-280. They demanded that the aforesaid issue be discussed in
the House.

2.58 PM : The Chair agreed and directed that the Principal Secretary (Urban Development),
Commissioners’ (NDMC/SDMC/EDMC) be present in the Officers' Gallery on 09 April 2018 at
3.00 PM when the matter would be taken up in the House.

Calling Attention (Rule-54) :

Shri Avtar Singh Kalkaji called the attention of the Hon’ble Minister of Urban Development
towards ‘proposed move of South Delhi Municipal Corporation to handover Purnima Sethi
Super Specialty Hospital to private entities.’

Shri Vijender Gupta, Hon’ble Leader of Opposition also expressed his views.

Constitution of Committee :
Shri Vishesh Ravi, raised the issue of the pending Salary and Allowances Bill.
Shri Manish Sisodia, Hon’ble Deputy Chief Minister moved that the following committee be
constituted to take up the matter of ‘Salaries & Allowances of Ministers’/MLAs’ with the
Ministry of Home Affairs, Govt. of India :
1. Shri Manish Sisodia, Hon’ble Deputy Chief Minister
Shri Saurabh Bharadwaj
Shri Praveen Kumar
Shri Sanjeev Jha
Shri Manjinder Singh Sirsa
6. Shri Om Prakash Sharma
The Motion was put to vote and adopted by voice-vote.
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Discussion on Outcome Report of Office of Hon’ble Lieutenant Governor :
Discussion on the Outcome Report pertaining to the Office of Hon’ble Lieutenant Governor
presented by Shri Manish Sisodia, Hon’ble Deputy Chief Minister on 04 April 2018
continued.
The following Members participated in the Discussion :

7. Shri Akhilesh Pati Tripathi

Shri Vijender Gupta, Hon’ble Leader of Opposition raised objection on the discussion on the
Outcome Report of Office of Hon’ble Lieutenant Governor. He stated that the Report should be
sent to the Hon’ble Lt. Governor and also demanded that his reply be tabled in the House.
Ruling by Chair : The Chair gave the following Ruling:

“Hon’ble Members, I have received today i.e. 06 April 2018 a letter dated 05 April 2018 of the
Hon’ble Leader of Opposition and other Members of the BJP in which they have raised
objections over discussion on the Outcome Report on the Office of Hon’ble Lieutenant
Governor. Surprisingly, I read about the letter in the newspapers such as The Pioneer,
Hindustan, Hari Bhoomi and Vir Arjun before it actually reached me.
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Delhi
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In this connection, 1 wish to inform the Members that submission of a report on
administrative matters is the prerogative of the Government. It is not a personal report on the
Hon’ble Lieutenant Governor. It is simply a report to bring out the facts on the proposals sent to
the Office of the Hon’ble Lieutenant Governor. There was neither any interpretation nor
allegation contained in it. The constitutional provision of the post of Lieutenant Governor is
different from the other states. The Hon’ble Lieutenant. Governor has been provided executive
powers in Delhi and as per established principles, the executive is responsible to the
Legislature. The budget to the executive is allotted after approval of the Assembly. As per Rule-
291 of Rules of Procedure and Conduct of Business, if any doubt arises as to interpretation of
any of the provisions of these rules, the decision of the Speaker shall be final and Rule-293
states that no decision of the Speaker in respect of allowing or disallowing of any resolution or
question or in respect of any other matter, shall be questioned.

I request the Members of BJP that they should not politicise the aforesaid issue and should try to
understand the facts given in the Outcome Report instead of putting unnecessary efforts for
publicity in Media.”

3.49 PM : Shri Vijender Gupta, Leader of Opposition, Shri Om Prakash Sharma and Shri
Jagdish Pradhan were not satisfied with the ruling of the Chair.

They walked out form the House in Protest.

Discussion on Outcome Report of Office of Hon’ble Lieutenant Governor continued :
8. Shri Pankaj Pushkar
9. Shri Madan Lal

Shri Arvind Kejriwal, Hon’ble Chief Minister replied to the discussion.
The Chair adjourned the House upto 2.00 PM on Monday, 09 April 2018.

C. Velmurugan
Secretary
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